IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.A. 1440/95. Dt. of Decision : 27-11-95.
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K. Giridbar «s Applicant.
Us

1. Tha Director of Staff Selection
Commission, Block No.12,
CGO Complex, Lodi Road,
New Delhi-110 003.

2. The Regional Director (W.R.),
Staff Selection Commission,
Army & Nayy Building,

IInd Fllor, M.G.Reoad,
Kalaghoda, Bombay-400 GO1. .. Respondents.

Coungel Por the Applicant' : Mr. CH C Krishna Reddy

Counsel for the Respondents : Mr. N.R.Deveraj,Sr.CGSC,

CORAR

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI A.B8. GORTHI : MEMBER (ADMN.)
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0A.1440/95

Judgement

( As per Hon, Mr. Justice V. Neeladri Rao, V C )

Heard Sri CH C KFishna Reddy, learned counsel for
theagpﬁgggant and Mr. N.R, Devaraj, leapned counsel.éih
the respondents,

2. The applicant who is novw uurking.as ubc in the
Income Tax Department,\applied in pursuance of notifica-
tian Nh§ﬁ§93~3-95ép&p‘Eﬁblished in the Employment Neus
weekly dated 3~9 Juns, 1995 for recruitment ts the posts
of Inspeﬁtors of Income Tax, Central Excise etc. 1995,

The maximum age for the same is 25 years, The applicant

is aged 30 years, Age relaxation upto 40 years for

Departmental candidates is provided as per column 4(e) of

-"f"h"-—:.r

.

the notification, if they satisfy the nexus noted therainvy‘

Note-1 pare 4(e2) stipulates that the candidates must
submit flist of duties performed by them in the present
post duly certified by their office as per Appendix VIII
alongwith the applicationy to enable the Commission to
decide thei® eligibility. The application of the appli-~
cant was rejected by the office of -the Regional Director
as per Annaxure I by stating that the applicant had not
encgﬁsed the list of duties performed albnguith the
applicatian,

3. Being aggrieved the applicant filed this 0OR praying

Por a directionjthe respondents to permit the applicant to

appear for the examination to be held on 3--95 as per the

advertisement ND.S[@E?QS P&P,
ﬁ. 1t is stated for the applicant that he was given
certificate dated 12-6-95 vide Apperdix Il to the effect

..2.



- Q““V}QJ’%\-\/&( |

To

1. The Director of Staff Selection Cemmission,
8lock No,12, CGO Complex,
Lodi Road, New Delhi-110 003. J

2. The Regional Director (W.Rl |
Staff Selection Commission, Army and Navy
Building, II Floor, M.G.Read,

Kal aghoda, Bombay=-1.

i |

3. One copy t0 Mr.Ch.C.Krishna Reddy, Addocéte. cA‘.Hyd.
4, One copy to Mr.N.R, Davraj, Sr. CGSC CAT.HYd.

5. One copy to Library, CAT. Hyd.

6., One spare copYe.
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that the applicant is attending to the duties of
Inuard, Outward and Typing; éut af,tﬁe time of hear-
~Aing the laé?néd counsel for the applicént submitted

a list of duties of LDﬁ in the office of Income .Tax
eragtmaﬁt and also the list of duties of UDCs in the
-same office,. .o - | -

5.,  hen §n the aduertlsement it is Spec1flcally sti-
~pulated that the candldates vho are das;rous of having
maximum age relaxation have to submit a list of duties
of the posts in which they are presently working and if
they failed to do it,it is open to the concerned autho-
rity-tc reject itlfnr non-compliance: ard fience when the
applicétion was rejected on the ground of such non-
cbmpliance, there is no infirmity, |

6. For the above reasons there is no need to consider
Por disposal of this DA <UHEEHNEE)duties of LOCs or
UDCs are helgful in discharge of the duties of Inspectors
of Income Tax/Central Excise etc. as contempiated under
4(e) of theadvertisement herein before referred to, and
we leaye it open for consideration as and when it arises,
7. This OA is dismissed for, we do not find any |

infirmity in rejecting the applicaticn of the applicant

as perthe impugned order which is enclosed as Annexure-}.

No costs.//

j\\_ﬂ—-—/’tTQ\ 7 }0((/‘ JM‘-": Q"{‘
(A.B. Gorghi) | (V. Nealadri Raa)
member (Admn,) Vice Chairman
Dated : Nov 27, 95 N
pictated in Ojen Court l *
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"IN THE CENTRAL ADMINISTRATIVE Tk.EJILL
' HYDERAEBAD BEWCH AT HYIBRAD D

' ’ - THE HON! BLE MR JUSTICE \r.:;-alaLn—‘ﬁr‘i 20
' ) VICE Tre IEMAT

v . . , -

‘ o : ‘ p (}10‘53"/\\
T -TriE HON' BLE' MR.R-RANGHRATAN M (&)

 DATED: 2]~ (] -1995 ,

QERDERAJUDGMENT '

Meho/R.A./C.A.NO

I" ' . .- . | . | . in
o - . 0.A.No. \\J\\ABC\S
- - ) . T.auNOe .. (W,P.KO, ;

Admigted and Interim dlrect*ons
Issugd.

o . Allowéd.
‘ ‘ Disposed of with directions.

Dismissed.

S Dismissfd as withdrawn.
' - Dismisged for default.

Orde rgd/Re jected.

No order as to costs.
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